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(2) Whoever abets anyeﬂ‘enee punishable under subsection (1')
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5 Whoever is found, or isproved to have been in possession ‘
of any electric suppIy-line reasona suspected of having been stolen ,
or unlawfully obtained shall, 11 .1 he proves that the electric
supply-line come into his pOSSessmnWally, be punishable;—
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6. Whoever is found near any electiic supply-line after making
preparation to cqmmit theft of the electn'c suppiy-iine, shalt be pnnishable
with imprisonment of either deseriptien for aterm;which mayextend
' to tvLVo years or With ﬁne which may extend tojone thousand rupees
or with both.
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